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I CE NT RAL ADM! NI ST RAT IVE TRI BUNAL 

ALL AH AB AD BE l\C H, AL L AHA BAO 

Dated : ••• • • •••••• 

Original Application No: 1836 of 1994 

Ba nkey Behar i Ba l miki , 
S/O Late Shr i So na Ram , 
A~e d about 58 ye a r s , 
R/0 59/46, Birhana Road , Ka rpur . 

• • • • 

By Adv ocate Sh ri Shir i s h Chandra 

Ve rsus 

The Union of I nd ia & Or s . 

• • • • 

By Advocate Shri S .c. Tr ipathi 

* * * * • 
c 0 R A Pl - - - - -
Hon'ble Mr . S . Das Gupt a , Membe r - A 

Ho n' ble Mr . T . L.V e r ma 1 Me mbe r - J 

0 R D E R - - - - -

Applic ant • 

Re:s ponde n ts • 

Heard Shri Sirish Ch a n d r a , lear ne d 

c oun:el for the applic r.1 nt on admiss i on . Shri 

S . C . Tr i pathi appear e d o n be half of the r espo ndents . 

2 . The app lic ai t in this case is working 

as a Charge man Gr ade I I. He ha s sought r el i ef of 

qu ash ing th e Factor y order part II No . 513 dated 

6. 3 . 1993 by which it h as bee n noti fied th a t he 

am ong othe r s s hall be ret iring o n a t ta ining the 
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age of 58 years. The applic ant 1 s case is tha t 

s ince he is a Workman wi thin th e meaning of the 

t e rm unde r FR 56(8) and CSR 459 (B), hi s age of 

r et ireme nt s hould be not 58 years but 60 years. 

3. The controve rsy in this matte r already 

r es t s se ttled by the orde r of Division Be nch of 

this Tribuna l in bunch of cases of which the 

1 ea d i ng ca s e is B • P. Sri v as t av a Vs • Uni on of I nd i a 

in O.A. No . 492/93. The Division Bench took the 

view t h at Ch ar ge man Gra de II does not come within 

the pe rview of the te r m Wo rkm an as def ined in 

the aforesa id prov i s i o n of the FR & CSR. 

4 . The l earned counsel fo r the applic ant 

pointed out th Gt in a n earli e r matter, anot he r 

BE nch of th i s Tribunal had a llowed the application 

of a Cha r gema n Grace II who also sought r e lie f 

of retirem ent at the age of 60. A copy of the 

j u dgeme nt hoi.e ver , was not made over to us . 

The l ea r ned counsel for the r espo nde nts s bbmi tted 

that the sa id decision has a lready bee n appe aled 

agains t in t he Supreme Court a nd the S.L. F. is 

pe nding a de c is i on and the ope r a tion of t he orde r 

has be e n stayed. Mor e.....ove r, that dec i s i on of the 

Division Be nch was noticed by the s ubseque nt 

Division Bench while dec i di ng the ca se of 

B. P. Srivast :.va and othe r s . The refore, dec e s ion 

in G. P. Sriv as t ava & Ors . is pre se ntly s ubs i s ting 

and we see no r eas on to disag r ee with hiew, taken . . 
by the Di vi s ion Be nch in th a t case . 
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' s. In vi ew of the f oreg oing, the 

applic ation i s dismissed at the admission s t age 

itse lf. There shall b~ no order as to LOsts. 

Membe r-J 
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